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- The applicant Shri Ajit Singh Roy'Filed this application
| before this Tribunal claiming 1nterest en the DCRG mcney withheld
| jby the resaondents for no fault of the apalzcant Frem his date of
fretirement uhich took place on 31,7.,95 till payment is made on 2’4 97,
accardlng to the applicant no crimbal procesding or departmental |
v&¢§$3'1 praceeding was manding.against the applicant but the respendents
1&f*‘ hnthout any reasen yithhold tha paymant of gratuity Frem 3147, 95 to 2 4,6
. | 2.4@97. Thereby he is entitled to get interest at the rate of 18% en
the said amount on delayed payment of gratuity as per rules. The
resggndents did not fils reply but Mr.P.,Chatterjee, 1d, counsel appears
on behalf of the respondents and draws my attention to the letter
dated 23,12.95, Annexure &/3 to the applicant uhich indicates that the
apelicant was allouwsd te retain the quarter up to 31.3,96 w.e.f.
1{?2.95 and his allotment wes cancelled on 1.4.96 and according to

Mr.PeChatterjee, that dus to calculatien of license fee and other

allied charges there has been samé'delay in respect of the payment
- of gratﬁity but that was net intentienal. 30 the apmlicant‘is not
entitled to get any interest on the payment of gratuity as clgaimed
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in the application, I have considered the submission of the ld,
counsel for both the parties and I find that the payment of DCRG

is an obligatery on ths part of the department te make payment of

‘the same on the date of retirement of the employee and delay should

be explained by the depaptment if payment is not made on the date
of retirement of the applicant, Hoyever, the department should not
delay the matter of payment more than 3 months of the date of retire-

ment and right ef interest accrue after expiry of the 3 months ef

the date of retirement. In viey of the above submission I (find=ne™7
r6a§ﬁﬂ: wikythers has been some delay on the part of the respondents
when n; Disciplinary Proceeding or criminal proceeding was pending
against the applicant and maréuver a permission uaSQ;banted,tu the
applicant to retain the quarter um‘tm 1.4,96, why the matter of
payment of gratuity was delayed by the respondents, In viey of ﬁhe
above circumstances I hold thgt Ef:/gppl1Cant is entitled to get
interest at the rate of 1@%ﬂfﬁ¥ annum on the gratuity after expiry
of the period of 3 months_tlll payment of the same on 2,4,97 respect-
ively, Accardingiy the application is disposed w&® of and the res-

pondents gare directed to mgke,payment of interest in view of the

abeve yithin 3 months and the gpplicant will be paid cost of %fsoo/-
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- (B PURKAY ASTHA)
MEMBER (J)

by the respendents,



